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No. 499(2)/LXXIX-V-1-09-1(Ka) 4-2009
Dated Lucknow, February 28,2009

IN pursuance of the provisions of clause (3) of Article 348 of th

Samajik Parivartan Sthal (Nirsan) Adhiniyam, 2009 (Uttar Pradesh Adhiniyam Sankhya 9 of 2009) as passti
ikl
@-

by the Uttar Pradesh Legislature and assented 10 by the Governor on February 27,2009 -

THE UTTAR PRADESH DR. BHIMRAO AMBEDKAR SAMAJIK PARIVARTANER

STHAL (REPEAL) ACT, 2009 ¥ 4

(U. P. ACT NO. 9 OF 2009) ‘. '
[ As passed by the Unar Pradesh Legislature ] .&
AN 1

ACT

* to repeal the Uttar Pradesh Dr. Bhim Rao Ambedkar Samujik Parivarian Sfi!3

Act, 2007,
IT IS HEREBY enacted in the Sixtieth Year of the Republic of India as follows

o
3
v

i

Shor title 1. This Act may be called the Uttar Pradesh Dr. Bhim Rao Ambedkar !
Samajik Parivartan Sthal (Repeal) Act. 2009. ' -
) ¥
. : 43
Repeal of U.P. 2. The Uttar Pradesh Dr. Bhim Rao Ambedkar Samajik Parivartan Sthal . %3
Act no. 43 of i<h led L%
2007 Act, 2007 is hereby repealed. . lé
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¢ Constitution, the Governor 1s plca
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to order the publication of the following English translation of the Utiar Pradcsh Dr. Bhim Rao Ambed f ]
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